
k IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 
AT HYDERABAD 

R .A .33/91 
in 

O.A.451/9D 	 DL of Order: 

JR .0 handran 

.Applicant/Applicant 
Vs. 

The General Manager, 
SC Railway, Secunderaad. 

The ORM (as), SC Railway, 
Secundera bad. 

Sr.00S(BG), SC Railway, 
Secundera bad. 

o.c.s.(as), SC Railway, 
Secunderabad. 

.Respondents/Respondents 

tt:Y 	cçi 
w4c 

A5/ 

Counsel for the Applicant 
	

Shri 1i.C.Pillai 

Counsel for the Respondents 	 Ls3J..ç 

C OR AM 

THE. HONBLE SHRI B.N.3AYA5IMHA 	VICE—CHAIRMAN 

THE HGN'BLE SHRI J.NARASIMHA MURTHY : MEI1BER (J) 

(Orders passed in circulation by Hon'bla 
Shri J.N.Murthy, Ilember (.J) ). 

This review petition is filed under section 

(f) of C.A.T.Act, 1985 under rule No.17 of C.A.T.Act, 1987. 

The applicant in the Original Application 4o.451/90 has 

filed this Review Application aggrieved by the order court 

4 

dt.11-4-1991. In his Review Petition he contends that the 

passengers were not examined and the Vigilance report was 

not made available to him. rurther he contends that the 

rejoinder filed in the Original Application was not perused 

.... . 
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There is no new material placed before us for considering 

the case for review. So there are no merits to entertain 

the Revieu Petition and the same is accordingLy dismissed. 

No costs. 

CWTV TO BE ncuEC 

Court bft&èr 
cntr4 Administrative Tribuna) 

flyderabad Bench 
itydeabed, 

a vi] 

To 
1.. The General Manager, S.C.Railway, ecunderabad. 

The DRJ'1 (BC) S.C.Railway, Secunderabea. 

Sr. LCs(EG) S.C.Railway, Secunderabad. 
D.C.s.(BG) b.C.Railway, 6ecunaerabaci. 

S. One copy to Mr.M.C.P±llaj, Advocate,Flat No. 304, 
Kakatiya Apartments street No.2. 1-labsiguda, }-iyd-7 

6. One copy to Mr. N.R.Eevraj, SC for Rlys, CAT.Hyd. 

7.. One coy to Hon'ble Mr.J.Narasintha Nutty, Meñber(3)CAT.J-iyd. 
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